CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH s
AT HYDERABAD,

CoeP,NO.62 Of 1997
in _ .5

Between:
K. Hanumantha Rao ceas Applicant,

and,
Union of India represented by -
1., Sri M.V,Bhaskar Rao,
Chief General Manager,
Telecommunications,
Hyderabad,

2. Sri Surya Sree Ramulu,
General Manager,
Telecommunications,
Suryalok Complex, !
Hyderabad, coen Respondents, 3

Counsel for the Applicant - Mr. K.S.R,Anjaneyulu,
Counsel for the Respondents-Mr, V.Bhimanna., _ ‘
Coram:

The Hon'ble Mr.R.Rangarajan, Member (Admn. )

The Hon'ble Mr,B, S,Jai Parameshwar, Member (Judl,)

ORDER ( ORAL)

(&;mrﬁmhbu.R.Rmmmahml%mmr(MMm))

1., Heard Mr., Suryanarayana for Mr.K,S,R.Anjaneyulu
for the applicant and Mr, V.Bhimanna for the respondents,

2 The 0.,A.90.435/93 was disposed of with the

following directions =

" Tn the resﬁlt, we find merit in the O.de
It is allowed. The rESpondents are directed to
treat the applicant as having been selected
to the post of JTO against 29th vacancy ; r the

, Andhra Pradesh Circle at the examination in
.fﬁﬁ , . o question in this case and the respondents shall
assign seniority and give other conseqguential o
benefits-in the matter of pay and allowances ét@ﬁ

o




due to the applicant on the footing
that he had qualified against the 29th
vacancy at the given selection,"
3. The respondents submit that the applicant
was selected to the post of JTO against the 29th
vacancy in the Andhra Pradesh Ciféle and he has also been
interpolated in the select panel but the only
consequential benefits, such as, fixation of his pay and
arrears, if any, thereto have to be paid to him. The

respondents submit that they are preparing the gradation

list and on that'basis pay fixation will be done
and arrears will be given and that the said compliance }
will take. some time as the gradation is yet to be r
finalised: ‘ |
4, The learned counsel for the applicant submits
that the applicant will be satisfied if his pay fixation
has been done on par with his juniors who were selected
and his arrears are paid to him forthwith. Learned counsel K|
for the respondents submits that the applicant's pay
will be fixed at par with his ﬁuniors in the select list
and arrears wiilbe paid within a period of thirty days
from today.
5. In view of the above submisgsions, the C,P, is
closed. The respondents shall ensure that the pay fixation
of the applicant is done within the stipuiated period s
-and arrears paid to him, | 2
, ‘ ]
dwh\_}—¥~*”“”€§f’ {

{ R, RANGARAJAN )
MEMBER (ADMN.)

Dated the 12th Sept,1997. O
Dictated in the open Court. L




% Ay @ /«/

T FeL CATL vyl oain gt

ﬂ'\é@ Hé;b"f\* i’-"‘ﬂ; "&Lﬂ@ TN m‘,}".wn 3%’ Ny Q"{{. ﬂ}

e b bhe Sy, U0
M (Y)

v 2yl

[

e \'}% v /3 \"\;\:}\5,4 LR IRV 4 mj&
i

- e wmEl cewan g

s e ey e,
e s M—n.._____-.

i ma i LG VY- LN

\\C‘\

(A e \{BS'{Y;’)

.3\*&3‘& mré’.i&aﬁww _
Ceated Adminisi®eve Tribuna
s DECPLTCR

245567 199)

oy el :
RYWRRAARSD:HINCH

2w RN LG Y, wher





